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7129. SHRI MADHU LIMAYE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a· fact that on the 
strength of a letter by a Iicencee from Surat 
(holder of licence No. 2543469). tbat bis 
licence sent to the office of tbe JCCI.tE, 
Bombay for enhancing its value after 
devaluation in 1966, tbat Collector Customs 
withheld the goods imported by Vetji 
Kashuchand ; 

(b) whether it is also a fact that 
signature of tbe Licencee Motiram Khushaldas 
were forged and a letter of credit opened. 
with the Marduni (Bombay) Branch of 
Central Bank unauthorisedly by obtaining 
on false representation and in collusion 
with the Canara Banking Corporation Fort· 
(Bombay) branch specimen signature cUd 
by this Vetji Kashuchand ; 

(c) whether the Collector, Customs 
Bombay have passed an order confiscatinS 
these goods on 7th January, 1967 ; and 

(d) whether any prosecution was laun-
ched by the Government against this 
party (Vetji Kashuchand) and the JCCI.tE 
officers/Canara Banking Corporation Fort 
Bombay, officers for this forgery and other 
offences; and if not, the reasons therefor 1 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJl DESAI): (a) MIs. Motiram 
Khushaldas Bandaria of Surat, holders of 
import licence No. 2543469 dated-
11.5.1966, informed the Collector of Cua-




